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Order dated 2,5,2002

Heard the Advocate for the Applicant
and shri A.K.Bose, Sr,Standimg Counsel for
the Respondents and perused the records.

In thi%:g;fﬁ:dtion,the Applicant has

o M redion totu Ragpendond b Provide Wim an
prayed for appointment or cOmpassiomate
greunds.

The case of the Applicamt is that he
having resreseated to the Department seecking
employment /assistance under Rehablitatiem
Scheme/compassionate appointment, the Depart memt
asked the Applicamt te furmish the details/
particulars amd as it appears the applicant
has furnished the details/particulars te
the Departmemt ard the matter is umder active
| consideration of the Departmemt, At this

premature stage the Applicart has rushed te
the Tribunal im tRhe preseat O.A. seeking
direction te Respondents to gppeintmpmk him

/Q 7&% e oA s/fv/ca /”'/"'L%

‘ on compassiomate greunds.

o ocoly o 20502 Having heard the learned cO\.hlscls of
(‘vfﬁ' 5’ e ~;7xc5/b‘“/7l3‘ /"; e iwected,
g reed o oA/ s beth sijes, IEEEEER the Rnspondonts,\to give
] b= e

¢ A5 a9 4 72| due cemsideratiem te the agrievances of the
6*77 > T

by both 4, | APplicamt Gvith regard teo granthmy him
employment assistamce umder Rehabilitatiea

Assist amce Scheme/appeintment em compassiemate

$.C
&w / greunds) within a peried of three menths
;) frem the date of receipt of cepies of this

erder and communigcate the decisien takenm
Rt e tiNe
theren/\w n the same t mo/t.wn,&{
The O.A. is dispesed of,\as abeve,
Harashall Be %

butAno order as te costs,

Send cepies of this erder te Respondents
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at the gest of the Applicamt. Shri Basu i Advoub
feoer the Applicant/undortakes te file the

required pestases by 7.5.2002. Om furmishing

the postages., free cepies of the erder be

given to the learmed coumsels fer the %

parties.
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